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CASE LAWS

| ARBITRATION

Supreme Court: Loan arbitration clause binds integrated personal guarantee

National Skill Development Corporation Vs. Surya Wires Private Limited & Ors., Dated: 08.09.2026,
(MANU/SC/0998/2026; 2026 INSC 977)

The Supreme Court has observed that an arbitration clause in a loan agreement can bind a personal
guarantor even if the guarantee deed contains no separate arbitration clause, where the
guarantee is expressly incorporated into the loan agreement as part of the same composite transaction.

Supreme Court: High Court's direction to Arbitrator cannot pre-determine scope of
Arbitral Tribunal's jurisdiction to decide contract termination dispute

M/s. GVV Constructions Private Limited Vs. The Union of India & Ors., Dated: 08.09.2026,
(MANU/SC/1011/2026; 2026 INSC 976)

The Supreme Court has clarified that a High Court's direction to an Arbitral Tribunal to decide claims
"strictly in accordance with the terms of the contract” cannot be read as constraining the Tribunal's own
jurisdiction under Section 16 of the Arbitration and Conciliation Act, 1996 to determine whether a
dispute over contract termination falls within an "excepted matters" clause. Reiterating that the
kompetenz-kompetenz principle vests such questions squarely with the Arbitral Tribunal and not
with courts exercising Section 11 or writ jurisdiction, the Court held that neither a referral court nor a
writ appellate court can predetermine the scope of the Tribunal's enquiry into whether a claim is
arbitrable.
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I CAPITAL MARKET

Supreme Court restores SEBI fraud proceedings against Vedanta over 2014 share
buyback

Securities and Exchange Board of India Vs. Vedanta Limited & Ors., Dated: 09.09.2026,
(MANU/SC/1014/2026; 2026 INSC 978)

The Supreme Court has observed that release of cash escrow deposited under Regulation 15B(8) of
the Buyback Regulations, 1998 does not bar SEBI from conducting a separate and independent
inquiry into alleged fraud under the PFUTP Regulations, 2003.

| civiL

Supreme Court: Outgoing Partner’s share valued on assessment date, not dissolution
date

V. Sumitra Reddy & Anr. Vs. K. Ranganadha Reddy & Ors., Dated: 09.09.2026, (MANU/SC/1012/2026;
2026 INSC 979)

The Supreme Court has observed that on dissolution of a partnership at will, a partner has two
distinct rights: (i) settlement of accounts/profits as on the date of dissolution, and (ii) share in the
residue of firm assets after liquidation, valued as on the date of actual sale/realization. The dissolution
date fixed for rendition of accounts has no bearing on valuing the partner's share in immovable
property, since liquidation of assets under Section 48 of the Partnership Act, 1932 is a necessary step,
and freezing valuation at a decades-old date would unfairly deny the outgoing partner the benefit of
appreciation while remaining partners continue using the property.

| company

Supreme Court: Companies can be prosecuted without naming individual officers

Sanofi India Ltd. Vs. Central Bureau of Investigation, Dated: 07.09.2026, (MANU/SC/0994/2026;
2026 INSC 957)

The Supreme Court has observed that a company can be prosecuted for an offence requiring Mens
Rea even if the individual employee or officer responsible for the alleged offence has not been
identified or arraigned as an accused.

| comPETITION LAW

Delhi High Court: CCI Can Implead Parties Having Substantial Interest

Ultratech Cement Ltd. Vs. Competition Commission of India & Anr., Dated: 08.09.2026,
(MANU/DE/6699/2026; 2026:DHC:7617-DB)

The Delhi High Court has upheld the impleadment of the Builders’ Association of India in proceedings
before the Competition Commission of India (CCI), observing that parties having substantial
interest may participate to assist the Commission in reaching a just conclusion in the public
interest.

Case Laws
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| crRiIMINAL

Supreme Court: Concurrent findings can be disturbed in second appeal where vitiated
by misapplication of law on dedication and adverse possession

Bhag Singh (D) Thr. Mahant Kashmir Singh Vs. Basant Kaur (D) Thr. Lrs. and Others, Dated:
10.09.2026, (MANU/SC/1016/2026;2026 INSC 983)

The Supreme Court has observed the defendants' pleas of dedication and adverse possession over
land claimed by the plaintiffs under a 1965 sale deed were mutually inconsistent and legally
unsustainable, since their own case tracing possession to an earlier religious dedication precluded
the hostile animus essential for adverse possession.

Supreme Court: 25-year extradition assurance does not convert life sentence into fixed-
term sentence

Abu Salem Abdul Qayoom Ansari Vs. State of Maharashtra & Ors., Dated: 10.09.2026,
(MANU/SC/1020/2026; 2026 INSC 982)

The Supreme Court has observed that the 25-year imprisonment assurance given by India to
Portugal at the time of Abu Salem’s extradition does not convert his life imprisonment sentence
into a fixed-term sentence. The Court noted that jail-earned remission cannot be added to the 25-
year period to advance his release, as the assurance only requires the Government to consider
remission or commutation upon completion of 25 years and does not alter the life sentence.

Supreme Court: Failure to prove victim’s age under POCSO does not bar conviction for
rape

Pynchemalangaki Bareh Vs. State of Meghalaya, Dated: 10.09.2026, (MANU/SC/1017/2026; 2026
INSC 984)

The Supreme Court has observed that where the prosecution fails to prove the victim’s minority as
required under Section 94 of the Juvenile Justice Act, 2015, conviction under the POCSO Act
cannot be sustained, but the accused can still be convicted under Section 376 of the IPC where
rape is otherwise proved and the accused had a fair opportunity to defend himself. The Court
accordingly modified the conviction from Section 4 of the POCSO Act to Section 376 of the IPC and
sentenced the appellant to 10 years’ rigorous imprisonment.

Supreme Court: Conviction under Section 13(1)(d) PC Act cannot stand without finding
of pecuniary advantage

Khanindra Kr. Dutta Vs. Central Bureau of Investigation, Dated: 08.09.2026, (MANU/SC/1001/2026;
2026 INSC 970)

The appellant, a store in-charge, was convicted under Section 13(1)(d) and 13(2) of the Prevention of
Corruption Act, 1988 read with Section 120B Indian Penal Code, 1860 for certifying receipt of
medicines that were never supplied, while the High Court had itself found no evidence of any
pecuniary advantage obtained by him. The Supreme Court observed that since Section 13(1)(d)
requires such advantage, and this element was found absent, the conviction could not be
sustained.
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Supreme Court: Acquits murder convicts citing discrepancies in eyewitness testimony
and gives benefit of doubt

Ashok Upadhyay and Anr. Vs. The State of Bihar, Dated: 08.09.2026, (MANU/SC/1005/2026; 2026
INSC 971)

The Supreme Court has acquitted two men convicted of murder over a drainage dispute that led to a
shootout, setting aside their conviction under Section 302 read with Section 34 IPC and Section 27 of
the Arms Act, 1959, which had been affirmed by the High Court. The Court found the prosecution
case, resting mainly on eyewitnesses who were close relatives of the deceased, riddled with
contradictions and suspicious circumstances.

Supreme Court reiterates TIP identification is not substantive evidence
Dhanraj Vs. State of Rajasthan, Dated: 07.09.2026, (MANU/SC/0996/2026; 2026 INSC 958)

The Supreme Court has reiterated that identification of an accused during a Test Identification Parade
(TIP) is not substantive evidence of identity. The court observed that “TIP is intended to test the
memory and capacity of a witness to identify a person whom the witness claims to have seen
during the occurrence and to lend corroboration to the identification subsequently made before
the Court. The test identification proceedings undertaken during investigation cannot be treated
as substantive proof of identity. Substantive proof would be the identification of the accused by
the witnesses while testifying on oath or dock identification in common parlance.”

ENVIRONMENT

Supreme Court: Prior land possession not required for environmental clearance of bio-
medical waste facilities

M/S Punahchakran Private Limited Vs. Indotech Waste Solution & Ors, Dated: 07.09.2026,
(MANU/SC/0995/2026; 2026 INSC 956)

The Supreme Court has observed that prior to allotment or legal possession of land is not
mandatory for submitting an application for Environmental Clearance (EC) to establish a
Common Bio-medical Waste Treatment Facility (CBWTF).

Madras High Court: Environmental, PCB Clearances Not Needed for Medical
Essentiality Certificate

Chettinad Academy of Research and Education Vs. The State of Tamil Nadu, Dated: 08.09.2026,
(MANU/TN/2789/2026; 2026:MHC:3645)

The Madras High Court has observed that environmental clearance and Pollution Control Board
approval are not mandatory for obtaining an Essentiality Certificate, through which the State
assesses whether establishing a medical college in a particular area is necessary.
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| ELECTION

Calcutta High Court: Pending Election Petition can't Justify Keeping all EVM/VVPAT
Machines

Anil Kaushik and Anr. Vs. Sourabh Khemani, Dated: 07.09.2026, (MANU/WB/2059/2026)

The Calcutta High Court held that a pending election petition does not justify retaining all EVMs
and VVPATSs in a district. Only machines linked to the election under challenge need preservation,
and unrelated electoral material may be identified and segregated.

| ELECTRICITY

Supreme Court: Distribution licensee cannot invoke electricity ombudsman remedy
meant for consumers

Dakschinanchal Vidyut Vitran Nigam Ltd. Vs. Vidut Lokpal, Uttar Pradesh and Others, Dated:
10.09.2026, (MANU/SC/1015/2026; 2026 INSC 985)

The Supreme Court upheld that Section 42(6) of the Electricity Act, 2003 permits only a consumer,
not a Distribution Licensee, to approach the Electricity Ombudsman, and held that the licensee's
2007 demand for Minimum Consumption Guarantee Charges relating to 1998 was barred, as the
charges become "first due" only on billing and were never shown to have been continuously carried as
recoverable arrears.

| FAMILY

Delhi High Court: Jurisdiction under HMA lies where parties last resided, not where they
firstlived

Poonam Vs. State NCT Of Delhi, Dated: 07.09.2026, (MANU/DE/6630/2026; 2026:DHC:7518-DB)

The Delhi High Court has observed that under Section 19(iii) of the Hindu Marriage Act, 1955,
(HMA) jurisdiction lies where the parties last resided together. The Court has observed that “Merely
relying upon the parties’ earlier residence at Sangam Vihar for about one and a half years cannot confer
territorial jurisdiction upon the learned Family Court when, admittedly, the parties thereafter shifted to
Gurugram and lastly resided together there. The requirement under Section 19(iii) of the HMA is that the
parties must have last resided together within the territorial jurisdiction of the Court.”

| LAND AcauisiTION

Supreme Court: Pre-2015 NH Act Awards Must Follow 1894 Act for Solatium and
Interest

Manav Bhanot Vs. National Highway Authority of India, Dated: 08.09.2026, (MANU/SC/1004/2026;
2026 INSC 973)

The Supreme Court has clarified that if the compensation amount was fixed by the Competent
Authority before 1 January 2015, then the older, Land Acquisition Act of 1894 will apply. But if
the amount was fixed on or after that date, the 2013 Act will apply instead.
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| PROPERTY

Supreme Court: Developer entitled to "Zero Period" relief where NOIDA failed to provide
promised access road to allotted commercial plot

New Okhla Industrial Development Authority and Ors. Vs. M/S Sunshine Trade Tower Private
Limited and Anr., Dated: 08.09.2026, (MANU/SC/1008/2026; 2026 INSC 975)

The Supreme Court upheld relief granted to a developer under NOIDA's "Zero Period Policy" after
finding that NOIDA never provided the promised 45-metre front access road to its allotted Noida plot,
the land remaining encroached and unacquired for over a decade. Holding that the policy must be
read purposively and not denied merely because some limited access existed via a smaller road,
the Court dismissed NOIDA's appeals and directed it to sanction the developer's revised site plan
and process dues under the Zero Period benefit.

| servicE

Supreme Court: Compulsory retirement cannot be based on stale or insufficient
material

S.S. Das Vs. Union of India, Dated: 09.09.2026, (MANU/SC/1013/2026; 2026 INSC 980)

The Supreme Court has observed that an order of compulsory retirement under Fundamental Rule
56(j) must be founded on relevant material having a rational nexus with the conclusion that the
employee’s continuance is against public interest. Finding that the appellant’s long service record
was overwhelmingly positive and that the authorities had relied on limited adverse material without
proper application of mind.

Supreme Court: Quo Warranto cannot be used by unsuccessful candidates to challenge
appointment

Annu Kumar & Anr. Vs. Maharshi Dayanand University, Rohtak & Ors. Dated: 08.09.2026,
(MANU/SC/1006/2026; 2026 INSC 968)

The Supreme Court has upheld the appointment of an Assistant Professor despite prima facie doubts
over the authenticity of his Ph.D. degree, observing that the disputed degree was not an essential
qualification for the post as he had independently fulfilled the mandatory UGC-NET requirement.

Supreme Court: Pre-regularization service counts for pension

Punjab School Education Board and Another Vs. Satnam Singh and Others, Dated: 08.09.2026,
(MANU/SC/1000/2026; 2026 INSC 965)

The Supreme Court has observed that service rendered on contract, ad hoc, daily-wage or work-
charge basis before regularisation must be counted for pensionary and retiral benefits, where breaks in
service are merely notional or caused by administrative reasons or court orders.
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| BANKING
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| civiL
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NEWS IN BRIEF

The Delhi court has rejected anticipatory bail for an advocate accused in the Satya
Niketan paying-guest building collapse case, which claimed seven lives, holding
that pre-arrest protection was unwarranted in the circumstances.

The Calcutta High Court has directed the State Bank of India to defreeze a
businessman’s account, ruling that mere suspicion of “Money Mule” activity cannot
justify freezing without evidence of fraudulent or unlawful transactions.

The Supreme Court has granted actor Rajpal Yadav temporary exemption from
surrendering in multiple cheque-bounce cases, conditional on depositing Rs. 5
crores with the Registry, while issuing notice on his challenge to conviction and
three-month imprisonment.

The Supreme Court has questioned gaps in the Food Safety and Standards
Authority of India’s proposed red-hexagon labels for unhealthy packaged foods,
seeking an implementation timeline and clarity on its phased rollout covering sugar,
salt and fat.

The Allahabad High Court has held that disputes over Bar Association
membership are private and cannot be examined under Article 226, dismissing an
advocate’s plea against his one-year debarment from the association.

The Jammu & Kashmir and Ladakh High Court has ruled that advocates are not
exempt from lawful police inquiries, stressing that lawyers, as officers of the Court,
must cooperate with investigating agencies when necessary to uncover the truth.

The Uttarakhand High Court has ordered the Nainital District Magistrate to launch
and publicise a helpline within 24 hours, directing pollution officials to collect water
samples from affected areas and submit findings within one week.

The Madhya Pradesh High Court has granted protection to a 20-year-old woman
who chose to renounce worldly life and become a Jain Saadhvi, holding that as an
adult citizen, she is free to practise her religion according to her own beliefs despite
parental objection.

The Gauhati High Court has observed that “The local NGOs may assist the law
enforcing agencies in carrying out the purpose of Act of 2019 but it would be not
permissible for them to take the law into their own hands, such as, keeping the house
of alleged law breaker under lock and key, such as petitioners in this case.”
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| cRIMINAL

10.09.2026

08.09.2026

07.09.2026

The Allahabad High Court has observed that the Uttar Pradesh government
continues to use the UP Control of Goondas Act, 1970 as a tool of oppression
despite repeated judicial observations on its misuse.

The Supreme Court has quashed a POCSO case against a school teacher accused
of hitting minor girl students on their back and waist during class, finding that the
allegations did not constitute an offence under the POCSO Act, 2012.

The Allahabad High Court has stayed an FIR against a journalist booked for
reporting poor conditions at a Lucknow government school, observing that the
prosecution appeared retaliatory and amounted to impermissible “killing the
messenger.”

The Supreme Court has quashed an FIR under Section 69 of the BNS Act, 2024
finding consensual sexual intercourse despite a genuine marriage promise, and
holding that parental opposition to marriage does not constitute deceit.

| comPETITION LAW

09.09.2026

08.09.2026

The Competition Commission of India has dismissed a complaint against
Mahindra & Mahindra and its dealer over warranty denial for using externally
sourced engine oil, noting the agreement required procurement from Mahindra or
authorized dealers.

The Competition Commission of India has dismissed a challenge by private bus
operators to Kerala's Priyadarshini Scheme, holding that a State-funded welfare
measure offering free travel to women and transgender persons does not ordinarily
attract competition law merely because it disadvantages private operators.

| consTITUTION

07.09.2026

| cRIMINAL

08.09.2026

News in Brief

7-128Sept2026

The Allahabad High Court has observed that parental concern cannot override an
adult’s right to choose a life partner, protected under Article 21. The Court allowed
a habeas corpus plea by a major woman who said she had voluntarily married and
wished to live with her husband.

The Punjab and Haryana High Court has flagged the growing drug dependence
among prisoners after entering Punjab jails as a serious concern, stressing that the
absence of effective de-addiction measures could deprive inmates of meaningful
enjoyment of their right to life.
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| FAMILY

07.09.2026

The Tripura High Court set aside the denial of premature release to seven convicts
who had served 15-21 years, holding that a Police Verification Report could not be
relied upon when the State’s 2025 rules governing premature release did not
require such a report.

The Allahabad High Court, rejecting Maulana Taukir Raza Khan's bail plea, held
that “Sar Tan Se Juda” cannot be compared with religious slogans like “Allahu-
Akbar,” “Jo Bole So Nihal,” “Jai Shri Ram” or “Har Har Mahadev.”

The Chhattisgarh High Court has observed that a private Sharia body has no legal
authority to determine marital status or enforce individual rights. While leaving the
validity of Talag-e-Hasan open, it said religious bodies cannot decide or impose a
person’s legal status.

The Punjab and Haryana High Court has observed that the Maintenance and
Welfare of Parents and Senior Citizens Act, 2007 cannot be used to settle
matrimonial or property disputes or evict an estranged daughter-in-law having a
right to reside in the shared household.

| Goobs AND SERVICES TAX

08.09.2026

07.09.2026

The Delhi High Court has ordered biometric Aadhaar verification as a prerequisite
for GST registration, citing concerns over fraudulent registrations allegedly
obtained through stolen or blocked PAN and Aadhaar details of unsuspecting
individuals.

The Jammu and Kashmir and Ladakh High Court has quashed a GST penalty
imposed on a trader, observing that missing the statutory seven-day deadline by
one day invalidated the penalty order.

| LimiTATION

08.09.2026

The Allahabad High Court has ruled that limitation must be determined before
considering an application under Order IX Rule 13 of the Code of Civil Procedure to
set aside an ex parte decree, terming contrary action jurisdictional error.

| MOTOR VEHICLE

07.09.2026

News in Brief

7-128Sept2026

The Punjab and Haryana High Court has observed that a valid foreign driving
licence alone does not permit driving in India without the required international
permit or Indian authorisation. The ruling came while upholding an insurer’s right to
recover compensation from the driver and vehicle owner.
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| serviCE

08.09.2026

07.09.2026

News in Brief

7-128Sept2026

The Madhya Pradesh High Court has struck down the rules mandating 70%, 80%
and 90% of minimum pay for Class Ill and IV employees during successive
probation years, directing the State Government to release full salaries for duties
performed throughout probation.

The Supreme Court has stayed IAS officer Rinku Dhugga’s return to service after
the Delhi High Court quashed her compulsory retirement over the Thyagaraj
Stadium dog-walking controversy, seeking her response to the Union
Government’s appeal.
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(@\ NOTIFICATION UPDATES
CENTRAL

I RESERVE BANK OF INDIA

Circular No.: A.P. (DIR Series) Circular No. 21 RBI/2026-2027/254, Dated: 08.09.2026,
MANU/APDR/0028/2026

The Reserve Bank of India is conducting a comprehensive review of circulars issued under the
Foreign Exchange Management Act, 1999, to streamline the regulatory framework. As part of this
initiative, seven outdated circulars are being withdrawn due to redundancy, overlap, or
replacement by newer directives. The changes are communicated to authorized persons for further
dissemination.

I SECURITIES AND EXCHANGE BOARD OF INDIA

Circular No.: HO/47/16/13(5)2026-MRD-POD1/1/20735/2026, Dated: 09.09.2026,
MANU/SMIS/0074/2026

The Securities and Exchange Board of India (SEBI) has revised norms for position limits and
penalties for violations in the commodity derivatives segment. Changes include updated penalty
provisions for position limit breaches and a redefined 'Broad Commodity' classification. These
modifications aim to facilitate ease of doing business and will be implemented immediately.

Circular No.: HO/(485)2026-AFD-POD2/1/20296/2026, Dated: 07.09.2026,
MANU/SMIS/0072/2026

The Securities and Exchange Board of India (SEBI) has eased regulatory compliances for Foreign
Portfolio Investors (FPIs) investing exclusively in Government Securities by removing the
requirement to furnish investor group details. Additionally, the Reserve Bank of India has withdrawn
the concentration limit compliance for FPIs investing through the General Route.

Circular No.: HO/19/34/11(7)2025-AFD-POD1/1/20626/2026, Dated : 07.09.2026,
MANU/SMIS/0073/2026

The Securities and Exchange Board of India (SEBI) has extended the timeline for Angel Funds
registered on or before a specified date to comply with the Accredited Investor mandate until
31.03.2027. This extension allows these funds to offer investment opportunities to a limited number
of non-Accredited Investors during the transition period. Existing investors can maintain their
current investments under the terms of the fund documents.

I MINISTRY OF FINANCE

Instruction No.: 15/2026-Customs, Dated: 09.09.2026, MANU/CUST/0048/2026

The document outlines the requirement for importers of plastic packaging and related materials
to register on the Centralized EPR Portal as per the Plastic Waste Management Rules, 2016. It
addresses issues faced by importers due to invalid EPR certificates and instructs authorities to
accept one-year validity certificates as "one-time Registration Certificates" for import clearance.
The document emphasizes the need for uniform implementation of these instructions by customs
officials.
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Notification No.: SO5041(E), Dated: 10.09.2026, MANU/FNSV/0035/2026

The Central Government has announced that the provisions of the Bankers' Books Evidence Act,
2026 will come into force on 01.10.2026.

Press Information Bureau, Dated: 09.09.2026, MANU/PIBU/1100/2026

The Financial Intelligence Unit-India (FIU-IND) has issued notices to 15 Virtual Digital Assets
Service Providers for non-compliance with the Prevention of Money Laundering Act, 2002. These
entities are required to register with FIU-IND and adhere to obligations under the Act, regardless
of their physical presence in India. The public is cautioned about the risks associated with
unregulated crypto products and NFTSs.

I MINISTRY OF COMMERCE AND INDUSTRY

Trade Notice No.: 25/2026-2027, Dated: 07.09.2026, MANU/DGFT/0164/2026

The Directorate General of Foreign Trade (DGFT) has introduced an Open API facility on the
Trade Connect e-Platform for the issuance of Certificates of Origin (CoOs), allowing exporters to
integrate their systems for electronic submission and exchange of CoO-related information. This
initiative aims to reduce manual data entry, improve data accuracy, and facilitate a more efficient
application process. The platform supports both preferential and non-preferential CoOs, with
detailed processes for APl integration and support available through the DGFT Helpdesk.

Trade Notice No.: 26/2026-2027 Dated: 07.09.2026, MANU/DGFT/0165/2026

The Directorate General of Foreign Trade is proposing to suspend 544 Standard Input Output
Norms (SIONs) that have remained unutilized over the past three financial years. Stakeholders,
including exporters and industry associations, are invited to submit their comments or vies on
this proposal within 15 days. The decision will be made after considering the feedback received.

I MINISTRY OF LABOUR AND EMPLOYMENT

Notification No.: SO5009(E), Dated: 09.09.2026, MANU/LABR/0144/2026

The amendment to the Employees' Provident Funds and Miscellaneous Provisions Act, 1952,
involves changes to the investment pattern for debt instruments, specifically substituting Rupee
Bonds issued by specified international financial institutions. The bonds must have an
outstanding maturity of at least three years and be issued by institutions like the International
Bank for Reconstruction and Development, International Finance Corporation, Asian
Development Bank, and New Development Bank.

Notification Updates
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I INSOLVENCY AND BANKRUPTCY BOARD OF INDIA

Circular No.: IBBI/CIRP/105/2026, Dated: 09.09.2026, MANU/NMIC/0244/2026

The Insolvency and Bankruptcy Board of India now mandates Insolvency Professionals to
actively monitor and report potential misuse of the insolvency process under the Insolvency and
Bankruptcy Code, 2016. Professionals must scrutinize proceedings for red flags like single-
creditor domination, clustered insolvencies with common promoters, or unexplained related-
party loans, reporting reasonable suspicions of fraud to the Adjudicating Authority. Affected
entities should ensure their insolvency filings and creditor arrangements are genuinely
commercially driven and meticulously documented to withstand regulatory scrutiny.

| NITI AAYOG

Press Information Bureau, Dated: 07.09.2026, MANU/PIBU/1094/2026

E-FAST India, an initiative by NITI Aayog, launched the Platform for Aggregating Clean Transport
(PACT) to accelerate zero-emission freight deployment in India. The platform aims to aggregate
freight demand and facilitate the deployment of electric medium- and heavy-duty vehicles by
engaging with ecosystem stakeholders. The initiative also introduced the ZET Marketplace to
foster business, financing, and charging partnerships.

I MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

Notification No.: GSR789(E), Dated: 09.09.2026, MANU/CAFF/0243/2026

The Consumer Protection (E-Commerce) (Amendment) Rules, 2026, introduce changes to the
existing e-commerce regulations, focusing on transparency, consumer rights, and
accountability of e-commerce entities. Key amendments include requirements for clear
disclosure of seller information, grievance redressal mechanisms, and prevention of misleading
practices. The rules aim to enhance consumer protection and ensure fair practices in the e-commerce
sector

I TELECOM REGULATORY AUTHORITY OF INDIA

Press Release No.: 117/2026, Dated: 10.09.2026, MANU/TRAI/0121/2026

The Telecom Regulatory Authority of India (TRAI) has repealed the 2012 regulations that limited
advertisements to twelve minutes per hour on television channels. This decision aligns with the
government's removal of the advertisement duration cap, reflecting changes in the
broadcasting sector and promoting fair competition.

Notification Updates
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STATE

I PARLIAMENTARY AFFAIRS AND LEGISLATION SECRETARIAT

Notification No.: DPAL 20 SHASANA 2026, Dated: 07.09.2026, MANU/SNKE/0216/2026

The Karnataka Town and Country Planning (Amendment) Act, 2026. addresses incomplete
layouts approved between 2005 and the commencement of the 2015 amendment, allowing
final approval and release of remaining sites subject to a penalty of 3% of the plots’ guidance
value for each annual period from the 2026 amendment’'s commencement. It also validates
certain earlier penalty collections and restricts refund claims. Businesses and developers should
identify affected layouts, assess accrued penalties, and regularise pending development works and
site releases.

| comMERCIAL TAX

Notification No.: CT/4/2/0001/2024-Sec-1-05(CT)(14), Dated: 08.09.2026,
MANU/SNMP/0151/2026

Madhya Pradesh has introduced a deemed-assessment mechanism for registered petrol pumps
selling Petrol, Diesel and CNG for 2024-25, subject to specified eligibility and compliance
conditions. Dealers must file the prescribed application within 90 days of publication, with tax-
payment proof, applicable audit reports and statutory declarations. Dealers facing detected tax
evasion, unresolved notices or claiming refunds are excluded. Businesses should verify eligibility,
compile supporting records and submit the appropriate application within the prescribed 90-
day period.
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INTERNATIONAL UPDATES

By
1574
| AUSTRALIA

Arbitration and Alternative Dispute Resolution

Victorian Supreme Court reinforces the high threshold for challenging arbitral awards on procedural
fairness grounds

The Supreme Court of Victoria has reaffirmed that Australian courts will generally enforce arbitral awards
rather than reconsider the merits of an arbitration. In Simple Investments Pty Ltd v Bradley St Development
Vic Pty Ltd [2026] VSC 510, the Court considered whether the arbitration process had resulted in a denial
of procedural fairness sufficient to prevent enforcement. The Court applied section 36 of the Commercial
Arbitration Act 2011 (Victoria), which provides limited grounds on which an arbitral award may be
refused enforcement. It concluded that the unusual procedure adopted by the arbitrator did not amount to
real procedural unfairness or practical injustice.

Capital Markets

Australian Treasury issues voluntary guidance for corporate climate transition planning

The Australian Government has released Climate-related Transition Planning Guidance to assist
organizations in preparing for the economic and operational consequences of the transition towards net
zero emissions. Published on 24 August 2026, the guidance establishes a four-stage process involving
assessment, ambition setting, action planning and implementation. It is intended to help organizations
identify climate-related risks and opportunities and develop practical strategies for responding to them.
The guidance is voluntary and does not itself impose a new legal obligation to prepare a transition plan. It
also does not replace mandatory climate-related financial disclosure requirements applicable under
Australia's existing regulatory framework.

Construction

New South Wales introduces a new legislative framework for building approvals and practitioners

New South Wales has enacted the Building (Approvals and Practitioners) Act 2026, forming part of a
broader effort to simplify construction regulation and accelerate building approvals. The legislation
received assent on 14 August 2026 after passing the New South Wales Parliament on 4 August 2026.
The reforms address prefabricated buildings, practitioner registration, building approvals and
statutory duties of care. The legislation is intended ultimately to replace the existing framework under the
Design and Building Practitioners Act 2020 (New South Wales) while retaining several important
existing obligations. The statutory duty of care is also expected to apply to a broader range of
construction-related activities and participants, potentially including project managers, manufacturers and
suppliers. Most of the reforms are not yet operative, with commencement dependent upon future
proclamation, while specified provisions concerning manufactured homes and Crown building work have
already commenced.
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Employment And Labour

Administrative Review Tribunal establishes formal expectations for generative artificial intelligence
in proceedings

The Administrative Review Tribunal has introduced a dedicated Generative Artificial Intelligence
Practice Direction 2026 governing the use of generative artificial intelligence in Tribunal proceedings.
The direction was signed on 20 August 2026 under section 36 of the Administrative Review Tribunal
Act 2024 (Commonwealth). It applies to parties, legal representatives, witnesses, experts, interpreters,
translators, and other persons participating in proceedings before the Tribunal. The framework requires
users to exercise verification, disclosure and responsible-use safeguards when relying on material
generated with artificial intelligence. It also makes clear that artificial intelligence must not be used in a
manner that interferes with the proper administration of justice or a person's existing professional
obligations.

High Court confirms shotfirers at black coal mines qualify for portable long service leave

The High Court of Australia has ruled that employees performing shotfiring work at black coal mines can
qualify as eligible employees under the coal industry's portable long service leave scheme. In Coal
Mining Industry (Long Service Leave Funding) Corporation v Orica Australia Pty Ltd [2026] HCA 30, the
Court examined the statutory meaning of eligible employment under the Coal Mining Industry (Long
Service Leave) Administration Act 1992 (Commonwealth). The dispute concerned employees of Orica
Australia Pty Ltd who carried out shotfiring and related explosive services at black coal mines in New
South Wales and Queensland. The Court considered section 4(1) of the Act and the distinction between
the employer and location limbs of the definition of eligible employee. It also considered the interaction
between the Act and clause 4.3(g) of the Black Coal Mining Industry Award 2010. By majority, the High
Court confirmed that the relevant employees fell within the portable long service leave scheme,
strengthening their entitlement to portable long service leave benefits across employers. Coal Mining
Industry (Long Service Leave Funding) Corporation v Orica Australia Pty Ltd [2026] HCA 30.

Litigation

Australian courts maintain a narrow approach to fraud and public policy challenges against foreign
judgments

Australian courts continue to apply a restricted approach to challenges against registered foreign
judgments, particularly where the defendant seeks to rely on fraud or public policy. A foreign judgment
may be challenged on the basis of fraud where the alleged fraud involved an intentional and deliberate
deception connected with obtaining the judgment and concerned facts that were not before the original
court. The position differs from the broader approach historically adopted in some English authorities,
where a wider category of fraud could potentially be examined. Under section 7(2)(a) (xi) of the Foreign
Judgments Act 1991 (Commonwealth), public policy provides a limited basis for resisting enforcement
where enforcement would conflict with fundamental values of Australian law.
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Employment And Labour
Ontario Court of Appeal adopts a contextual approach to employment termination clauses

The Court of Appeal for Ontario has clarified that employment termination clauses should be interpreted
by examining the contract as a whole rather than isolating individual expressions that could theoretically
permit unlawful conduct. In Baker v Van Dolder's Home Team Inc. 2026 ONCA 568, the Court considered
termination provisions in two employment agreements involving Baker v Van Dolder's Home Team Inc.,
2025 ONSC 952, and Li v Wayfair Canada ULC, 2025 ONSC 2959. The Court held that wording allowing
termination “at any time” did not, when read in context, give employers a contractual right to disregard
statutory employment protections. The interpretation was guided by the parties' express commitment to
comply with the Employment Standards Act, 2000, S.0. 2000, c. 41.

Environment And Climate Change
Canada proposes new federal regulations to strengthen critical habitat protection

Environment and Climate Change Canada has announced plans to develop new regulations aimed at
protecting the critical habitat of listed terrestrial species located on applicable federal lands. The
proposal was published through a Notice of Intent under the Species at Risk Act, S.C. 2002, c. 29 in the
Canada Gazette on 18 July 2026. The proposed Critical Habitat Protection Regulations are intended to
strengthen the federal government's ability to protect habitat necessary for the survival or recovery of
threatened, endangered and extirpated species. The existing legislation already establishes restrictions
concerning activities affecting listed species and their residences, with the precise application depending
on the species and location. Once a species is listed, recovery strategies and action plans are developed to
identify measures required for its protection, including its critical habitat. Stakeholders have been invited
to participate in the consultation process, with the proposal potentially creating additional regulatory
requirements for activities undertaken on applicable federal lands.

Capital Markets
China introduces trial rules governing securities broker trading system connectivity

The Securities Association of China and the Asset Management Association of China have jointly
introduced the Administrative Rules for Securities Brokers' Trading System Connectivity (Trial)
together with supporting implementation documents. The rules were issued on 28 August 2026 and
became effective immediately upon issuance. The framework governs circumstances in which securities
brokers allow clients to connect their automated trading systems to the broker's systems for transmitting
and processing trading instructions. Article 2 limits these connectivity services to the broker's securities
brokerage clients and requires each participating entity within a corporate group to independently qualify
as a brokerage client. The rules represent a move away from an earlier consultation framework proposed
by the China Securities Regulatory Commission in 2019.

Information Technology and Data Protection

Hong Kong privacy regulator issues dedicated guidance for agentic artificial intelligence

The Office of the Privacy Commissioner for Personal Data has issued dedicated guidance addressing the
privacy risks associated with agentic artificial intelligence. Published on 25 August 2026, the
document titled Protecting Personal Data Privacy in the Use of Agentic Artificial Intelligence provides
organizations with practical recommendations for deploying autonomous artificial intelligence systems.
The guidance builds upon the Personal Data (Privacy) Ordinance, Cap. 486 and the earlier Atrtificial
Intelligence: Model Personal Data Protection Framework published in 2024. Organizations remain
responsible for personal data processed by artificial intelligence agents because such systems do not
themselves become legal persons or assume the organization's statutory responsibilities.
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| MALAYSIA
Capital Markets

Bursa Malaysia moves towards full dematerialization of listed securities

Bursa Malaysia Berhad has proposed further reforms to move the Malaysian securities market towards a
fully dematerialized and substantially scripless system. The proposal builds upon Consultation Paper
No. 1 of 2019 and the first phase of dematerialization implemented from 1 August 2025. Phase 1 covered
specified securities including newly listed real estate investment trusts, exchange-traded funds, business
trusts and structured warrants, together with certain provisional allotment documents. Bursa Malaysia
Depository Sdn Bhd reported that 2,728 issuances of specified securities had been completed in
dematerialized form between 1 August 2025 and 28 August 2026 without operational problems. The
next stage proposes extending dematerialization to other securities deposited with Bursa Malaysia
Depository and reducing reliance on physical jumbo certificates.

Company And Commercial

Companies Commission of Malaysia updates procedures for company information and annual
returns

The Companies Commission of Malaysia has revised Practice Directive No. 2 of 2017, Practice Directive
No. 5 of 2018 and Practice Directive No. 7 of 2021 to modernize company filing procedures. The revised
directives were issued on 5 August 2026 and introduce changes concerning the manner in which
companies notify the Registrar of changes in business information. Under the revised Practice Directive No.
2 of 2017, notifications concerning changes in business address and business activities are to be made
through the Corporate Registry System rather than the earlier prescribed notification forms. Practice
Directive No. 5 of 2018 continues to require companies to lodge annual returns within 30 days of the
anniversary of incorporation or registration.

Trade And Customs

Malaysia begins anti-dumping investigation into stainless steel imports from Indonesia

The Government of Malaysia has initiated an anti-dumping investigation into imports of cold rolled
stainless steel products originating in or exported from the Republic of Indonesia. The investigation
commenced on 9 September 2026 following a petition submitted by Bahru Stainless Sdn Bhd on behalf
of the Malaysian domestic industry. The products under investigation cover specified goods classified
under the relevant Harmonized System and ASEAN Harmonized Tariff Nomenclature codes. The
petitioner alleges that increasing imports have caused material injury to Malaysian producers through
factors including higher import volumes, lower market share, price undercutting, declining sales,
reduced production and increased inventories. Interested parties may request the investigation
questionnaire from the Ministry of Investment, Trade and Industry and must comply with the specified
response periods.

White Collar Crime

2025 amendments broaden the range of offences capable of supporting money laundering charges

Malaysia's anti-money laundering framework has been significantly broadened through amendments to
the Anti-Money Laundering, Anti-Terrorism Financing and Proceeds of Unlawful Activities Act 2001.
Section 4 of the Act establishes the principal money laundering offence and applies to dealings involving
property derived from unlawful activity or constituting an instrumentality of an offence. Following the
2025 amendments, the definition of unlawful activity was expanded to include serious offences under
federal law punishable by imprisonment exceeding 1 year, in addition to specified foreign serious
offences. The wider definition means that a substantially broader range of underlying criminal conduct
may now support a money laundering prosecution.
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Banking

Supreme Court clarifies proof requirements for notice of dishonor in bouncing check prosecutions

The Supreme Court of the Philippines has clarified the evidentiary requirements for proving service of a
notice of dishonor in prosecutions under Batas Pambansa Blg. 22, the Anti-Bouncing Check Law. In
Spouses Carlos v. People of the Philippines and Tire Star, Inc., G.R. No. 277047, 15 April 2026, the Court
affirmed the convictions arising from six dishonored checks. The Court reiterated that liability under the
law requires the issuance of a check for value, knowledge of insufficient funds and subsequent
dishonor. The statutory presumption concerning knowledge may arise when proper notice of dishonor is
served, and the drawer fails to make payment or satisfactory arrangements within the prescribed period.
The Court accepted evidence showing that an attempt had been made to serve the notice and that the
spouses had instructed an employee to receive it on their behalf.

Capital Markets
Securities and Exchange Commission establishes a regulatory framework for Sukuk issuance

The Securities and Exchange Commission of the Philippines has issued Memorandum Circular No. 12,
Series of 2026, establishing rules for the issuance, registration, disclosure and continuing obligations
applicable to Sukuk. The framework operates alongside Republic Act No. 11439, the Islamic Banking
Act of 2019, and related rules issued by the Securities and Exchange Commission, the Bureau of Internal
Revenue and the Bangko Sentral ng Pilipinas. Sukuk are structured investment certificates representing
interests in assets, services, usufructs or projects in accordance with Shari'ah principles. The framework
recognizes structures including Sukuk ljarah, Sukuk Murabahah, Sukuk Istisna, Sukuk Wakalah bil
Istithmar, Sukuk Mudarabah and Sukuk Musharakah. Issuers are subject to disclosure, Shari‘ah
compliance and reporting requirements, including the establishment of a Shari'ah committee or
appointment of a Shari'ah adviser

Company and Commercial

Executive Order establishes a national framework for critical minerals investment

President Ferdinand R. Marcos Jr. has issued Executive Order No. 122 of 2026, establishing a national
policy framework for development of the Philippines' critical minerals industry and reorganising the Mining
Industry Coordinating Council. The order forms part of a wider policy shift towards developing domestic
processing and downstream mineral industries rather than relying principally on raw mineral exports. It
complements Republic Act No. 12253, the Enhanced Fiscal Regime for Large-Scale Metallic Mining
Act, enacted in 2025. The policy identifies critical minerals as strategically important to the clean energy
transition, digital infrastructure and national industrial development. It places emphasis on state
ownership and control, economic development, environmental protection, social and cultural
considerations, and policy stability.
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Copyright
Philippines revises copyright registration procedures and expands administrative efficiency

The Intellectual Property Office of the Philippines has introduced Memorandum Circular No. 2026-007,
containing the Revised Rules and Regulations on Copyright Registration and Copyright Related Services.
The rules update the administrative framework under section 191 of Republic Act No. 8293, the
Intellectual Property Code of the Philippines, as amended. Applications may be filed by authors,
successors-in-interest, assignees and authorized representatives, with electronic filing becoming an
important part of the registration process. The revised framework covers original and derivative works
and establishes specified processing periods for regular and highly technical applications. It also identifies
grounds for refusal, including lack of human authorship, insufficient originality, lack of creativity,
unauthorized applications, and prior registration.

Information Technology and Data Protection

Privacy regulator issues detailed safeguards for scraping publicly available personal data

The National Privacy Commission has issued Advisory No. 2026-01, Guidelines on Data Scraping of
Publicly Available Personal Data, clarifying that information available to the public does not
automatically lose its privacy protection. The guidance applies to Personal Information Controllers and
Personal Information Processors involved in scraping publicly accessible information, as well as certain
organizations hosting such information. It confirms that public availability is not equivalent to consent
for processing purposes beyond those reasonably contemplated by the data subject. Organizations
undertaking scraping activities must consider transparency requirements and conduct a Privacy Impact
Assessment under section 3(F) of the Advisory.

| sSINGAPORE

Arbitration and Alternative Dispute Resolution

Singapore High Court rejects attempt to recast merits objections as jurisdictional challenges

The Singapore High Court has reaffirmed that parties cannot avoid the limited scope of judicial review of
arbitral awards by presenting merits-based complaints as jurisdictional or procedural objections. In
DVV v DVW and another matter [2026] SGHC 164, the Court considered applications to set aside awards
arising from a construction dispute involving an unincorporated joint venture and a separate subcontract.
The applications relied on section 48(1)(a)(iv) and section 48(1)(a)(v) of the Arbitration Act 2001,
2020 Revised Edition, concerning decisions beyond the scope of the arbitration and departures from
agreed arbitral procedure. The Court concluded that the challenged awards did not justify intervention on
either ground and dismissed the applications. The judgment also addresses the complications created by
parallel arbitration proceedings involving the joint venture agreement and the subcontract.

Construction

Singapore High Court highlights importance of firsthand evidence in expert construction disputes

The Singapore High Court's decision in Zweite M/S “Philippa Schulte” Shipping GmbH v PSA Corp Ltd
[2012] SGHC 135 continues to provide useful guidance concerning the role and responsibilities of expert
witnesses in construction and engineering disputes. The case concerned allegations that a vessel had
been damaged after a hatch cover was negligently dropped, with expert evidence forming an important
part of the dispute. The Court criticized shortcomings in the manner in which certain experts gathered and
presented their evidence, including reliance on second-hand material instead of firsthand inspection.
The decision demonstrates that experts should, where reasonably possible, inspect relevant physical
evidence and understand the factual circumstances underlying their opinions.
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Energy and Natural Resources

Thailand considers ending automatic renewal of power purchase agreements under the Adder
Scheme

The Thai Government is considering changes to the automatic renewal mechanism applicable to certain
power purchase agreements under the Adder Scheme. Agreements involving small power producers and
very small power producers have historically provided for automatic renewal after contractual periods
ranging from 1 to 5 years, supporting long-term revenue certainty for power projects. The Government
now considers that automatic renewal may be inconsistent with ordinary contractual principles because
the expiry of each term should allow the parties to reassess commercial and regulatory conditions. The
proposed approach would provide an opportunity for renegotiation and review at the end of each
contractual period. The policy is also intended to promote fairness between contracting parties and
reduce the electricity cost burden ultimately borne by consumers.

| usa
Banking

Federal banking regulators finalize rules linking unsafe practices to material financial risk

The Office of the Comptroller of the Currency and the Federal Deposit Insurance Corporation have issued
a final rule defining the concept of an unsafe or unsound practice for supervisory and enforcement
purposes. The rule was issued on 27 August 2026 and is accompanied by revisions to the Office of the
Comptroller of the Currency's enforcement policies and procedures manuals. The new definition places
greater emphasis on material financial risk rather than broad or subjective supervisory concerns. The
revised procedures also provide greater clarity concerning remediation and allow enforcement actions to
be concluded where there has been substantial compliance with an applicable order.

Capital Market
Securities and Exchange Commission proposes repeal of federal investment adviser pay-to-play rule

The United States Securities and Exchange Commission has proposed rescinding Rule 206(4)-5 under
the Investment Advisers Act of 1940. The proposal, announced on 3 September 2026, would remove
the federal rule restricting investment advisers from receiving compensation from government entities
following specified political contributions by advisers or their covered associates. The existing rule
generally imposes a 2-year prohibition following qualifying political contributions to officials capable of
influencing the selection of investment advisers. The proposal argues that the rule's compliance burden
may no longer be justified by its benefits, and that existing anti-fraud provisions and other regulatory
requirements may provide sufficient protection.

Securities and Exchange Commission clarifies when shareholder engagement may affect Schedule
13G eligibility

The Division of Corporation Finance of the United States Securities and Exchange Commission has issued
new Compliance and Disclosure Interpretations concerning Schedule 13G eligibility and shareholder
engagement. The guidance addresses circumstances in which institutional investors may engage with
companies without losing the passive status required under Rule 13d-1(b) and Rule 13d-1(c) of the
Securities Exchange Act of 1934. The examples cover discussions initiated by companies,
communications with persons involved in proxy solicitations and conversations intended to clarify
disclosures in Securities and Exchange Commission filings or public communications. The guidance
reiterates that whether an investor has a purpose or effect of changing or influencing control depends
upon the facts and circumstances.
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Securities and Exchange Commission formally proposes rescission of investment adviser pay-to-
play restrictions

The United States Securities and Exchange Commission has formally proposed the rescission of Rule
206(4)-5 under the Investment Advisers Act of 1940, commonly known as the investment adviser pay-
to-play rule. The rule currently restricts an investment adviser from receiving compensation from a
government entity for advisory services for 2 years following specified political contributions by the
adviser or its covered associates. The Securities and Exchange Commission's proposal states that the rule's
existing restrictions and compliance mechanisms may impose costs that are not proportionate to their
regulatory benefits. It also points to other provisions of the Investment Advisers Act of 1940 and related
regulations as mechanisms for addressing improper political influence. Even if the federal rule is
withdrawn, state, local and industry-specific restrictions may continue to apply to investment advisers
and private fund managers.

Environment and Climate Change

California establishes reporting procedures for 2026 greenhouse gas disclosures

The California Air Resources Board has released guidance for the first reporting cycle under the Climate
Corporate Data Accountability Act, commonly referred to as Senate Bill 253. The guidance was issued
on 1 September 2026 and provides procedural instructions for submitting Scope 1 and Scope 2
greenhouse gas emissions information or a statement of non-reporting. Covered entities may use the
newly available optional online intake platform or submit the relevant material by email. The reporting
deadline for the 2026 cycle is 10 November 2026, and the reporting process requires information to be
submitted for each covered entity rather than solely at parent-company level. California's companion
Senate Bill 261 remains subject to litigation, while Senate Bill 253 continues to operate despite also being
challenged.

Competition and Antitrust

Federal Trade Commission and 21 states accuse Amazon of manipulating digital advertising
auctions

The Federal Trade Commission, joined by the attorneys general of 21 states, has filed an antitrust
complaint against Amazon.com, Inc. in the United States District Court for the Western District of
Washington. The complaint alleges that Amazon manipulated its digital advertising auctions in a manner
that caused advertisers to pay inflated advertising prices. According to the allegations, Amazon
represented that its advertising system used a form of second-price auction while allegedly applying
undisclosed additional pricing mechanisms that increased the amounts paid by advertisers. The Federal
Trade Commission claims that the alleged conduct may have extracted more than $20 billion from
advertising customers over a period exceeding 7 years.

Employment and Labour
California Court limits extraterritorial application of employment protections to remote workers

The California Court of Appeal has held that certain California employment protections did not extend to a
remote employee who lived and worked outside California. In Saberin v. Alation, Inc., A174549, California
Court of Appeal, First Appellate District, Division Five, 30 July 2026, the employee worked remotely
from Utah for a California-based employer and was terminated following an arrest that did not result in
conviction. The Court considered Government Code section 12952 of the Fair Employment and
Housing Act and Labor Code section 432.7. It concluded that the statutes did not apply extraterritorially
on the facts because the employee and the relevant arrest had no sufficient connection to California and
the termination decision was made outside California.
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	Manupatra Weekly wrap
	CASE LAWS
	ARBITRATION
	Supreme Court: Loan arbitration clause binds integrated personal guarantee
	The Supreme Court has observed that an arbitration clause in a loan agreement can bind a personal guarantor even if the guarantee deed contains no separate arbitration clause, where the guarantee is expressly incorporated into the loan agreement as part of the same composite transaction.

	Supreme Court: High Court's direction to Arbitrator cannot pre-determine scope of Arbitral Tribunal's jurisdiction to decide contract termination dispute
	The Supreme Court has clarified that a High Court's direction to an Arbitral Tribunal to decide claims "strictly in accordance with the terms of the contract" cannot be read as constraining the Tribunal's own jurisdiction under Section 16 of the Arbitration and Conciliation Act, 1996 to determine whether a dispute over contract termination falls within an "excepted matters" clause. Reiterating that the kompetenz-kompetenz principle vests such questions squarely with the Arbitral Tribunal and not with courts exercising Section 11 or writ jurisdiction, the Court held that neither a referral court nor a writ appellate court can predetermine the scope of the Tribunal's enquiry into whether a claim is arbitrable.




	CAPITAL MARKET
	Supreme Court restores SEBI fraud proceedings against Vedanta over 2014 share buyback
	The Supreme Court has observed that release of cash escrow deposited under Regulation 15B(8) of the Buyback Regulations, 1998 does not bar SEBI from conducting a separate and independent inquiry into alleged fraud under the PFUTP Regulations, 2003.


	CIVIL
	Supreme Court: Outgoing Partner’s share valued on assessment date, not dissolution date
	V. Sumitra Reddy & Anr. Vs. K. Ranganadha Reddy & Ors., Dated: 09.09.2026, (MANU/SC/1012/2026; 2026 INSC 979)
	The Supreme Court has observed that on dissolution of a partnership at will, a partner has two distinct rights: (i) settlement of accounts/profits as on the date of dissolution, and (ii) share in the residue of firm assets after liquidation, valued as on the date of actual sale/realization. The dissolution date fixed for rendition of accounts has no bearing on valuing the partner's share in immovable property, since liquidation of assets under Section 48 of the Partnership Act, 1932 is a necessary step, and freezing valuation at a decades-old date would unfairly deny the outgoing partner the benefit of appreciation while remaining partners continue using the property.


	COMPANY
	Supreme Court: Companies can be prosecuted without naming individual officers
	Sanofi India Ltd. Vs. Central Bureau of Investigation, Dated: 07.09.2026, (MANU/SC/0994/2026; 2026 INSC 957)
	The Supreme Court has observed that a company can be prosecuted for an offence requiring Mens Rea even if the individual employee or officer responsible for the alleged offence has not been identified or arraigned as an accused.


	COMPETITION LAW
	Delhi High Court: CCI Can Implead Parties Having Substantial Interest
	The Delhi High Court has upheld the impleadment of the Builders’ Association of India in proceedings before the Competition Commission of India (CCI), observing that parties having substantial interest may participate to assist the Commission in reaching a just conclusion in the public interest.
	7 - 12 Sept 2026



	CRIMINAL
	Supreme Court: Concurrent findings can be disturbed in second appeal where vitiated by misapplication of law on dedication and adverse possession
	The Supreme Court has observed the defendants' pleas of dedication and adverse possession over land claimed by the plaintiffs under a 1965 sale deed were mutually inconsistent and legally unsustainable, since their own case tracing possession to an earlier religious dedication precluded the hostile animus essential for adverse possession.

	Supreme Court: 25-year extradition assurance does not convert life sentence into fixed-term sentence
	The Supreme Court has observed that the 25-year imprisonment assurance given by India to Portugal at the time of Abu Salem’s extradition does not convert his life imprisonment sentence into a fixed-term sentence. The Court noted that jail-earned remission cannot be added to the 25-year period to advance his release, as the assurance only requires the Government to consider remission or commutation upon completion of 25 years and does not alter the life sentence.

	Supreme Court: Failure to prove victim’s age under POCSO does not bar conviction for rape
	Pynchemalangaki Bareh Vs. State of Meghalaya, Dated: 10.09.2026, (MANU/SC/1017/2026; 2026 INSC 984)
	The Supreme Court has observed that where the prosecution fails to prove the victim’s minority as required under Section 94 of the Juvenile Justice Act, 2015, conviction under the POCSO Act cannot be sustained, but the accused can still be convicted under Section 376 of the IPC where rape is otherwise proved and the accused had a fair opportunity to defend himself. The Court accordingly modified the conviction from Section 4 of the POCSO Act to Section 376 of the IPC and sentenced the appellant to 10 years’ rigorous imprisonment.

	Supreme Court: Conviction under Section 13(1)(d) PC Act cannot stand without finding of pecuniary advantage
	The appellant, a store in-charge, was convicted under Section 13(1)(d) and 13(2) of the Prevention of Corruption Act, 1988 read with Section 120B Indian Penal Code, 1860 for certifying receipt of medicines that were never supplied, while the High Court had itself found no evidence of any pecuniary advantage obtained by him. The Supreme Court observed that since Section 13(1)(d) requires such advantage, and this element was found absent, the conviction could not be sustained.
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	Supreme Court: Acquits murder convicts citing discrepancies in eyewitness testimony and gives benefit of doubt
	Ashok Upadhyay and Anr. Vs. The State of Bihar, Dated: 08.09.2026, (MANU/SC/1005/2026; 2026 INSC 971)
	The Supreme Court has acquitted two men convicted of murder over a drainage dispute that led to a shootout, setting aside their conviction under Section 302 read with Section 34 IPC and Section 27 of the Arms Act, 1959, which had been affirmed by the High Court. The Court found the prosecution case, resting mainly on eyewitnesses who were close relatives of the deceased, riddled with contradictions and suspicious circumstances.

	Supreme Court reiterates TIP identification is not substantive evidence
	Dhanraj Vs. State of Rajasthan, Dated: 07.09.2026, (MANU/SC/0996/2026; 2026 INSC 958)
	The Supreme Court has reiterated that identification of an accused during a Test Identification Parade (TIP) is not substantive evidence of identity. The court observed that “TIP is intended to test the memory and capacity of a witness to identify a person whom the witness claims to have seen during the occurrence and to lend corroboration to the identification subsequently made before the Court. The test identification proceedings undertaken during investigation cannot be treated as substantive proof of identity. Substantive proof would be the identification of the accused by the witnesses while testifying on oath or dock identification in common parlance.”


	ENVIRONMENT
	Supreme Court:  Prior land possession not required for environmental clearance of bio-medical waste facilities
	The Supreme Court has observed that prior to allotment or legal possession of land is not mandatory for submitting an application for Environmental Clearance (EC) to establish a Common Bio-medical Waste Treatment Facility (CBWTF).

	Madras High Court: Environmental, PCB Clearances Not Needed for Medical Essentiality Certificate
	The Madras High Court has observed that environmental clearance and Pollution Control Board approval are not mandatory for obtaining an Essentiality Certificate, through which the State assesses whether establishing a medical college in a particular area is necessary.
	7 - 12 Sept 2026



	ELECTION
	Calcutta High Court:  Pending Election Petition can't Justify Keeping all EVM/VVPAT Machines
	The Calcutta High Court held that a pending election petition does not justify retaining all EVMs and VVPATs in a district. Only machines linked to the election under challenge need preservation, and unrelated electoral material may be identified and segregated.


	ELECTRICITY
	Supreme Court: Distribution licensee cannot invoke electricity ombudsman remedy meant for consumers
	The Supreme Court upheld that Section 42(6) of the Electricity Act, 2003 permits only a consumer, not a Distribution Licensee, to approach the Electricity Ombudsman, and held that the licensee's 2007 demand for Minimum Consumption Guarantee Charges relating to 1998 was barred, as the charges become "first due" only on billing and were never shown to have been continuously carried as recoverable arrears.


	FAMILY
	Delhi High Court: Jurisdiction under HMA lies where parties last resided, not where they first lived
	Poonam Vs. State NCT Of Delhi, Dated: 07.09.2026, (MANU/DE/6630/2026; 2026:DHC:7518-DB)
	The Delhi High Court has observed that under Section 19(iii) of the Hindu Marriage Act, 1955, (HMA) jurisdiction lies where the parties last resided together. The Court has observed that “Merely relying upon the parties’ earlier residence at Sangam Vihar for about one and a half years cannot confer territorial jurisdiction upon the learned Family Court when, admittedly, the parties thereafter shifted to Gurugram and lastly resided together there. The requirement under Section 19(iii) of the HMA is that the parties must have last resided together within the territorial jurisdiction of the Court.”


	LAND ACQUISITION
	Supreme Court: Pre-2015 NH Act Awards Must Follow 1894 Act for Solatium and Interest
	Manav Bhanot Vs. National Highway Authority of India, Dated: 08.09.2026, (MANU/SC/1004/2026; 2026 INSC 973)
	The Supreme Court has clarified that if the compensation amount was fixed by the Competent Authority before 1 January 2015, then the older, Land Acquisition Act of 1894 will apply. But if the amount was fixed on or after that date, the 2013 Act will apply instead.
	7 - 12 Sept 2026



	PROPERTY
	Supreme Court: Developer entitled to "Zero Period" relief where NOIDA failed to provide promised access road to allotted commercial plot
	The Supreme Court upheld relief granted to a developer under NOIDA's "Zero Period Policy" after finding that NOIDA never provided the promised 45-metre front access road to its allotted Noida plot, the land remaining encroached and unacquired for over a decade. Holding that the policy must be read purposively and not denied merely because some limited access existed via a smaller road, the Court dismissed NOIDA's appeals and directed it to sanction the developer's revised site plan and process dues under the Zero Period benefit.


	SERVICE
	Supreme Court: Compulsory retirement cannot be based on stale or insufficient material
	S.S. Das Vs. Union of India, Dated: 09.09.2026, (MANU/SC/1013/2026; 2026 INSC 980)
	The Supreme Court has observed that an order of compulsory retirement under Fundamental Rule 56(j) must be founded on relevant material having a rational nexus with the conclusion that the employee’s continuance is against public interest. Finding that the appellant’s long service record was overwhelmingly positive and that the authorities had relied on limited adverse material without proper application of mind.

	Supreme Court: Quo Warranto cannot be used by unsuccessful candidates to challenge appointment
	The Supreme Court has upheld the appointment of an Assistant Professor despite prima facie doubts over the authenticity of his Ph.D. degree, observing that the disputed degree was not an essential qualification for the post as he had independently fulfilled the mandatory UGC-NET requirement.

	Supreme Court: Pre-regularization service counts for pension
	The Supreme Court has observed that service rendered on contract, ad hoc, daily-wage or work-charge basis before regularisation must be counted for pensionary and retiral benefits, where breaks in service are merely notional or caused by administrative reasons or court orders.
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	CRIMINAL
	10.09.2026
	08.09.2026
	The Supreme Court has quashed a POCSO case against a school teacher accused of hitting minor girl students on their back and waist during class, finding that the allegations did not constitute an offence under the POCSO Act, 2012.
	The Allahabad High Court has stayed an FIR against a journalist booked for reporting poor conditions at a Lucknow government school, observing that the prosecution appeared retaliatory and amounted to impermissible “killing the messenger.”
	07.09.2026

	The Supreme Court has quashed an FIR under Section 69 of the BNS Act, 2024 finding consensual sexual intercourse despite a genuine marriage promise, and holding that parental opposition to marriage does not constitute deceit.


	COMPETITION LAW
	09.09.2026
	The Competition Commission of India has dismissed a complaint against Mahindra & Mahindra and its dealer over warranty denial for using externally sourced engine oil, noting the agreement required procurement from Mahindra or authorized dealers.
	08.09.2026

	The Competition Commission of India has dismissed a challenge by private bus operators to Kerala’s Priyadarshini Scheme, holding that a State-funded welfare measure offering free travel to women and transgender persons does not ordinarily attract competition law merely because it disadvantages private operators.

	CONSTITUTION
	07.09.2026
	The Allahabad High Court has observed that parental concern cannot override an adult’s right to choose a life partner, protected under Article 21. The Court allowed a habeas corpus plea by a major woman who said she had voluntarily married and wished to live with her husband.

	CRIMINAL
	08.09.2026
	The Punjab and Haryana High Court has flagged the growing drug dependence among prisoners after entering Punjab jails as a serious concern, stressing that the absence of effective de-addiction measures could deprive inmates of meaningful enjoyment of their right to life.
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	07.09.2026
	The Tripura High Court set aside the denial of premature release to seven convicts who had served 15–21 years, holding that a Police Verification Report could not be relied upon when the State’s 2025 rules governing premature release did not require such a report.
	The Allahabad High Court, rejecting Maulana Taukir Raza Khan’s bail plea, held that “Sar Tan Se Juda” cannot be compared with religious slogans like “Allahu-Akbar,” “Jo Bole So Nihal,” “Jai Shri Ram” or “Har Har Mahadev.”

	FAMILY
	07.09.2026
	The Chhattisgarh High Court has observed that a private Sharia body has no legal authority to determine marital status or enforce individual rights. While leaving the validity of Talaq-e-Hasan open, it said religious bodies cannot decide or impose a person’s legal status.
	The Punjab and Haryana High Court has observed that the Maintenance and Welfare of Parents and Senior Citizens Act, 2007 cannot be used to settle matrimonial or property disputes or evict an estranged daughter-in-law having a right to reside in the shared household.

	GOODS AND SERVICES TAX
	08.09.2026
	The Delhi High Court has ordered biometric Aadhaar verification as a prerequisite for GST registration, citing concerns over fraudulent registrations allegedly obtained through stolen or blocked PAN and Aadhaar details of unsuspecting individuals.
	07.09.2026

	The Jammu and Kashmir and Ladakh High Court has quashed a GST penalty imposed on a trader, observing that missing the statutory seven-day deadline by one day invalidated the penalty order.

	LIMITATION
	08.09.2026
	The Allahabad High Court has ruled that limitation must be determined before considering an application under Order IX Rule 13 of the Code of Civil Procedure to set aside an ex parte decree, terming contrary action jurisdictional error.

	MOTOR VEHICLE
	07.09.2026
	The Punjab and Haryana High Court has observed that a valid foreign driving licence alone does not permit driving in India without the required international permit or Indian authorisation. The ruling came while upholding an insurer’s right to recover compensation from the driver and vehicle owner.
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	SERVICE
	08.09.2026
	The Madhya Pradesh High Court has struck down the rules mandating 70%, 80% and 90% of minimum pay for Class III and IV employees during successive probation years, directing the State Government to release full salaries for duties performed throughout probation.
	07.09.2026

	The Supreme Court has stayed IAS officer Rinku Dhugga’s return to service after the Delhi High Court quashed her compulsory retirement over the Thyagaraj Stadium dog-walking controversy, seeking her response to the Union Government’s appeal.
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	NOTIFICATION UPDATES
	CENTRAL
	RESERVE BANK OF INDIA
	Circular No.: A.P. (DIR Series) Circular No. 21 RBI/2026-2027/254, Dated: 08.09.2026, MANU/APDR/0028/2026
	The Reserve Bank of India is conducting a comprehensive review of circulars issued under the Foreign Exchange Management Act, 1999, to streamline the regulatory framework. As part of this initiative, seven outdated circulars are being withdrawn due to redundancy, overlap, or replacement by newer directives. The changes are communicated to authorized persons for further dissemination.

	SECURITIES AND EXCHANGE BOARD OF INDIA
	Circular No.: HO/47/16/13(5)2026-MRD-POD1/ I/20735/2026, Dated: 09.09.2026, MANU/SMIS/0074/2026
	The Securities and Exchange Board of India (SEBI) has revised norms for position limits and penalties for violations in the commodity derivatives segment. Changes include updated penalty provisions for position limit breaches and a redefined 'Broad Commodity' classification. These modifications aim to facilitate ease of doing business and will be implemented immediately.
	Circular No.: HO/(485)2026-AFD-POD2/I/20296/2026, Dated: 07.09.2026, MANU/SMIS/0072/2026

	The Securities and Exchange Board of India (SEBI) has eased regulatory compliances for Foreign Portfolio Investors (FPIs) investing exclusively in Government Securities by removing the requirement to furnish investor group details. Additionally, the Reserve Bank of India has withdrawn the concentration limit compliance for FPIs investing through the General Route.
	Circular No.: HO/19/34/11(7)2025-AFD-POD1/I/20626/2026, Dated : 07.09.2026, MANU/SMIS/0073/2026


	MINISTRY OF FINANCE
	Instruction No.: 15/2026-Customs, Dated: 09.09.2026, MANU/CUST/0048/2026
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	Notification No.: SO5041(E), Dated: 10.09.2026, MANU/FNSV/0035/2026

	The Central Government has announced that the provisions of the Bankers' Books Evidence Act, 2026 will come into force on 01.10.2026.
	Press Information Bureau, Dated: 09.09.2026, MANU/PIBU/1100/2026

	The Financial Intelligence Unit-India (FIU-IND) has issued notices to 15 Virtual Digital Assets Service Providers for non-compliance with the Prevention of Money Laundering Act, 2002. These entities are required to register with FIU-IND and adhere to obligations under the Act, regardless of their physical presence in India. The public is cautioned about the risks associated with unregulated crypto products and NFTs.

	MINISTRY OF COMMERCE AND INDUSTRY
	Trade Notice No.: 25/2026-2027, Dated: 07.09.2026, MANU/DGFT/0164/2026
	The Directorate General of Foreign Trade (DGFT) has introduced an Open API facility on the Trade Connect e-Platform for the issuance of Certificates of Origin (CoOs), allowing exporters to integrate their systems for electronic submission and exchange of CoO-related information. This initiative aims to reduce manual data entry, improve data accuracy, and facilitate a more efficient application process. The platform supports both preferential and non-preferential CoOs, with detailed processes for API integration and support available through the DGFT Helpdesk.
	Trade Notice No.: 26/2026-2027 Dated: 07.09.2026, MANU/DGFT/0165/2026

	The Directorate General of Foreign Trade is proposing to suspend 544 Standard Input Output Norms (SIONs) that have remained unutilized over the past three financial years. Stakeholders, including exporters and industry associations, are invited to submit their comments or vies on this proposal within 15 days. The decision will be made after considering the feedback received.

	MINISTRY OF LABOUR AND EMPLOYMENT
	Notification No.: SO5009(E), Dated: 09.09.2026, MANU/LABR/0144/2026
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	INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
	Circular No.: IBBI/CIRP/105/2026, Dated: 09.09.2026, MANU/NMIC/0244/2026
	The Insolvency and Bankruptcy Board of India now mandates Insolvency Professionals to actively monitor and report potential misuse of the insolvency process under the Insolvency and Bankruptcy Code, 2016. Professionals must scrutinize proceedings for red flags like single-creditor domination, clustered insolvencies with common promoters, or unexplained related-party loans, reporting reasonable suspicions of fraud to the Adjudicating Authority. Affected entities should ensure their insolvency filings and creditor arrangements are genuinely commercially driven and meticulously documented to withstand regulatory scrutiny.

	NITI AAYOG
	Press Information Bureau, Dated: 07.09.2026, MANU/PIBU/1094/2026
	E-FAST India, an initiative by NITI Aayog, launched the Platform for Aggregating Clean Transport (PACT) to accelerate zero-emission freight deployment in India. The platform aims to aggregate freight demand and facilitate the deployment of electric medium- and heavy-duty vehicles by engaging with ecosystem stakeholders. The initiative also introduced the ZET Marketplace to foster business, financing, and charging partnerships.

	MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
	Notification No.: GSR789(E), Dated: 09.09.2026, MANU/CAFF/0243/2026

	TELECOM REGULATORY AUTHORITY OF INDIA
	Press Release No.: 117/2026, Dated: 10.09.2026, MANU/TRAI/0121/2026
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	STATE
	PARLIAMENTARY AFFAIRS AND LEGISLATION SECRETARIAT
	Notification No.: DPAL 20 SHASANA 2026, Dated: 07.09.2026, MANU/SNKE/0216/2026

	COMMERCIAL TAX
	Notification No.: CT/4/2/0001/2024-Sec-1-05(CT)(14), Dated: 08.09.2026, MANU/SNMP/0151/2026
	Madhya Pradesh has introduced a deemed-assessment mechanism for registered petrol pumps selling Petrol, Diesel and CNG for 2024-25, subject to specified eligibility and compliance conditions. Dealers must file the prescribed application within 90 days of publication, with tax-payment proof, applicable audit reports and statutory declarations. Dealers facing detected tax evasion, unresolved notices or claiming refunds are excluded. Businesses should verify eligibility, compile supporting records and submit the appropriate application within the prescribed 90-day period.
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	INTERNATIONAL UPDATES
	AUSTRALIA
	Arbitration and Alternative Dispute Resolution
	Victorian Supreme Court reinforces the high threshold for challenging arbitral awards on procedural fairness grounds
	The Supreme Court of Victoria has reaffirmed that Australian courts will generally enforce arbitral awards rather than reconsider the merits of an arbitration. In Simple Investments Pty Ltd v Bradley St Development Vic Pty Ltd [2026] VSC 510, the Court considered whether the arbitration process had resulted in a denial of procedural fairness sufficient to prevent enforcement. The Court applied section 36 of the Commercial Arbitration Act 2011 (Victoria), which provides limited grounds on which an arbitral award may be refused enforcement. It concluded that the unusual procedure adopted by the arbitrator did not amount to real procedural unfairness or practical injustice.

	Capital Markets
	Australian Treasury issues voluntary guidance for corporate climate transition planning
	The Australian Government has released Climate-related Transition Planning Guidance to assist organizations in preparing for the economic and operational consequences of the transition towards net zero emissions. Published on 24 August 2026, the guidance establishes a four-stage process involving assessment, ambition setting, action planning and implementation. It is intended to help organizations identify climate-related risks and opportunities and develop practical strategies for responding to them. The guidance is voluntary and does not itself impose a new legal obligation to prepare a transition plan. It also does not replace mandatory climate-related financial disclosure requirements applicable under Australia's existing regulatory framework.

	Construction
	New South Wales introduces a new legislative framework for building approvals and practitioners
	New South Wales has enacted the Building (Approvals and Practitioners) Act 2026, forming part of a broader effort to simplify construction regulation and accelerate building approvals. The legislation received assent on 14 August 2026 after passing the New South Wales Parliament on 4 August 2026. The reforms address prefabricated buildings, practitioner registration, building approvals and statutory duties of care. The legislation is intended ultimately to replace the existing framework under the Design and Building Practitioners Act 2020 (New South Wales) while retaining several important existing obligations. The statutory duty of care is also expected to apply to a broader range of construction-related activities and participants, potentially including project managers, manufacturers and suppliers. Most of the reforms are not yet operative, with commencement dependent upon future proclamation, while specified provisions concerning manufactured homes and Crown building work have already commenced.
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	Employment And Labour
	Administrative Review Tribunal establishes formal expectations for generative artificial intelligence in proceedings
	High Court confirms shotfirers at black coal mines qualify for portable long service leave
	Litigation
	Australian courts maintain a narrow approach to fraud and public policy challenges against foreign judgments
	7 - 12 Sept 2026
	CANADA
	Employment And Labour
	Ontario Court of Appeal adopts a contextual approach to employment termination clauses
	The Court of Appeal for Ontario has clarified that employment termination clauses should be interpreted by examining the contract as a whole rather than isolating individual expressions that could theoretically permit unlawful conduct. In Baker v Van Dolder's Home Team Inc. 2026 ONCA 568, the Court considered termination provisions in two employment agreements involving Baker v Van Dolder's Home Team Inc., 2025 ONSC 952, and Li v Wayfair Canada ULC, 2025 ONSC 2959. The Court held that wording allowing termination “at any time” did not, when read in context, give employers a contractual right to disregard statutory employment protections. The interpretation was guided by the parties' express commitment to comply with the Employment Standards Act, 2000, S.O. 2000, c. 41.

	Environment And Climate Change
	Canada proposes new federal regulations to strengthen critical habitat protection
	Environment and Climate Change Canada has announced plans to develop new regulations aimed at protecting the critical habitat of listed terrestrial species located on applicable federal lands. The proposal was published through a Notice of Intent under the Species at Risk Act, S.C. 2002, c. 29 in the Canada Gazette on 18 July 2026. The proposed Critical Habitat Protection Regulations are intended to strengthen the federal government's ability to protect habitat necessary for the survival or recovery of threatened, endangered and extirpated species. The existing legislation already establishes restrictions concerning activities affecting listed species and their residences, with the precise application depending on the species and location. Once a species is listed, recovery strategies and action plans are developed to identify measures required for its protection, including its critical habitat. Stakeholders have been invited to participate in the consultation process, with the proposal potentially creating additional regulatory requirements for activities undertaken on applicable federal lands.

	Capital Markets
	China introduces trial rules governing securities broker trading system connectivity
	The Securities Association of China and the Asset Management Association of China have jointly introduced the Administrative Rules for Securities Brokers' Trading System Connectivity (Trial) together with supporting implementation documents. The rules were issued on 28 August 2026 and became effective immediately upon issuance. The framework governs circumstances in which securities brokers allow clients to connect their automated trading systems to the broker's systems for transmitting and processing trading instructions. Article 2 limits these connectivity services to the broker's securities brokerage clients and requires each participating entity within a corporate group to independently qualify as a brokerage client. The rules represent a move away from an earlier consultation framework proposed by the China Securities Regulatory Commission in 2019.

	Information Technology and Data Protection
	Hong Kong privacy regulator issues dedicated guidance for agentic artificial intelligence
	The Office of the Privacy Commissioner for Personal Data has issued dedicated guidance addressing the privacy risks associated with agentic artificial intelligence. Published on 25 August 2026, the document titled Protecting Personal Data Privacy in the Use of Agentic Artificial Intelligence provides organizations with practical recommendations for deploying autonomous artificial intelligence systems. The guidance builds upon the Personal Data (Privacy) Ordinance, Cap. 486 and the earlier Artificial Intelligence: Model Personal Data Protection Framework published in 2024. Organizations remain responsible for personal data processed by artificial intelligence agents because such systems do not themselves become legal persons or assume the organization's statutory responsibilities.
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	MALAYSIA
	Capital Markets
	Bursa Malaysia moves towards full dematerialization of listed securities
	Bursa Malaysia Berhad has proposed further reforms to move the Malaysian securities market towards a fully dematerialized and substantially scripless system. The proposal builds upon Consultation Paper No. 1 of 2019 and the first phase of dematerialization implemented from 1 August 2025. Phase 1 covered specified securities including newly listed real estate investment trusts, exchange-traded funds, business trusts and structured warrants, together with certain provisional allotment documents. Bursa Malaysia Depository Sdn Bhd reported that 2,728 issuances of specified securities had been completed in dematerialized form between 1 August 2025 and 28 August 2026 without operational problems. The next stage proposes extending dematerialization to other securities deposited with Bursa Malaysia Depository and reducing reliance on physical jumbo certificates.

	Company And Commercial
	Companies Commission of Malaysia updates procedures for company information and annual returns
	The Companies Commission of Malaysia has revised Practice Directive No. 2 of 2017, Practice Directive No. 5 of 2018 and Practice Directive No. 7 of 2021 to modernize company filing procedures. The revised directives were issued on 5 August 2026 and introduce changes concerning the manner in which companies notify the Registrar of changes in business information. Under the revised Practice Directive No. 2 of 2017, notifications concerning changes in business address and business activities are to be made through the Corporate Registry System rather than the earlier prescribed notification forms. Practice Directive No. 5 of 2018 continues to require companies to lodge annual returns within 30 days of the anniversary of incorporation or registration.

	Trade And Customs
	Malaysia begins anti-dumping investigation into stainless steel imports from Indonesia
	The Government of Malaysia has initiated an anti-dumping investigation into imports of cold rolled stainless steel products originating in or exported from the Republic of Indonesia. The investigation commenced on 9 September 2026 following a petition submitted by Bahru Stainless Sdn Bhd on behalf of the Malaysian domestic industry. The products under investigation cover specified goods classified under the relevant Harmonized System and ASEAN Harmonized Tariff Nomenclature codes. The petitioner alleges that increasing imports have caused material injury to Malaysian producers through factors including higher import volumes, lower market share, price undercutting, declining sales, reduced production and increased inventories. Interested parties may request the investigation questionnaire from the Ministry of Investment, Trade and Industry and must comply with the specified response periods.

	White Collar Crime
	2025 amendments broaden the range of offences capable of supporting money laundering charges
	Malaysia's anti-money laundering framework has been significantly broadened through amendments to the Anti-Money Laundering, Anti-Terrorism Financing and Proceeds of Unlawful Activities Act 2001. Section 4 of the Act establishes the principal money laundering offence and applies to dealings involving property derived from unlawful activity or constituting an instrumentality of an offence. Following the 2025 amendments, the definition of unlawful activity was expanded to include serious offences under federal law punishable by imprisonment exceeding 1 year, in addition to specified foreign serious offences. The wider definition means that a substantially broader range of underlying criminal conduct may now support a money laundering prosecution.
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	PHILIPPINES
	Banking
	Supreme Court clarifies proof requirements for notice of dishonor in bouncing check prosecutions
	The Supreme Court of the Philippines has clarified the evidentiary requirements for proving service of a notice of dishonor in prosecutions under Batas Pambansa Blg. 22, the Anti-Bouncing Check Law. In Spouses Carlos v. People of the Philippines and Tire Star, Inc., G.R. No. 277047, 15 April 2026, the Court affirmed the convictions arising from six dishonored checks. The Court reiterated that liability under the law requires the issuance of a check for value, knowledge of insufficient funds and subsequent dishonor. The statutory presumption concerning knowledge may arise when proper notice of dishonor is served, and the drawer fails to make payment or satisfactory arrangements within the prescribed period. The Court accepted evidence showing that an attempt had been made to serve the notice and that the spouses had instructed an employee to receive it on their behalf.

	Capital Markets
	Securities and Exchange Commission establishes a regulatory framework for Sukuk issuance
	The Securities and Exchange Commission of the Philippines has issued Memorandum Circular No. 12, Series of 2026, establishing rules for the issuance, registration, disclosure and continuing obligations applicable to Sukuk. The framework operates alongside Republic Act No. 11439, the Islamic Banking Act of 2019, and related rules issued by the Securities and Exchange Commission, the Bureau of Internal Revenue and the Bangko Sentral ng Pilipinas. Sukuk are structured investment certificates representing interests in assets, services, usufructs or projects in accordance with Shari'ah principles. The framework recognizes structures including Sukuk Ijarah, Sukuk Murabahah, Sukuk Istisna, Sukuk Wakalah bil Istithmar, Sukuk Mudarabah and Sukuk Musharakah. Issuers are subject to disclosure, Shari'ah compliance and reporting requirements, including the establishment of a Shari'ah committee or appointment of a Shari'ah adviser

	Company and Commercial
	Executive Order establishes a national framework for critical minerals investment
	President Ferdinand R. Marcos Jr. has issued Executive Order No. 122 of 2026, establishing a national policy framework for development of the Philippines' critical minerals industry and reorganising the Mining Industry Coordinating Council. The order forms part of a wider policy shift towards developing domestic processing and downstream mineral industries rather than relying principally on raw mineral exports. It complements Republic Act No. 12253, the Enhanced Fiscal Regime for Large-Scale Metallic Mining Act, enacted in 2025. The policy identifies critical minerals as strategically important to the clean energy transition, digital infrastructure and national industrial development. It places emphasis on state ownership and control, economic development, environmental protection, social and cultural considerations, and policy stability.
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	Copyright
	Philippines revises copyright registration procedures and expands administrative efficiency
	The Intellectual Property Office of the Philippines has introduced Memorandum Circular No. 2026-007, containing the Revised Rules and Regulations on Copyright Registration and Copyright Related Services. The rules update the administrative framework under section 191 of Republic Act No. 8293, the Intellectual Property Code of the Philippines, as amended. Applications may be filed by authors, successors-in-interest, assignees and authorized representatives, with electronic filing becoming an important part of the registration process. The revised framework covers original and derivative works and establishes specified processing periods for regular and highly technical applications. It also identifies grounds for refusal, including lack of human authorship, insufficient originality, lack of creativity, unauthorized applications, and prior registration.

	Information Technology and Data Protection
	Privacy regulator issues detailed safeguards for scraping publicly available personal data
	The National Privacy Commission has issued Advisory No. 2026-01, Guidelines on Data Scraping of Publicly Available Personal Data, clarifying that information available to the public does not automatically lose its privacy protection. The guidance applies to Personal Information Controllers and Personal Information Processors involved in scraping publicly accessible information, as well as certain organizations hosting such information. It confirms that public availability is not equivalent to consent for processing purposes beyond those reasonably contemplated by the data subject. Organizations undertaking scraping activities must consider transparency requirements and conduct a Privacy Impact Assessment under section 3(F) of the Advisory.


	SINGAPORE
	Arbitration and Alternative Dispute Resolution
	Singapore High Court rejects attempt to recast merits objections as jurisdictional challenges
	The Singapore High Court has reaffirmed that parties cannot avoid the limited scope of judicial review of arbitral awards by presenting merits-based complaints as jurisdictional or procedural objections. In DVV v DVW and another matter [2026] SGHC 164, the Court considered applications to set aside awards arising from a construction dispute involving an unincorporated joint venture and a separate subcontract. The applications relied on section 48(1)(a)(iv) and section 48(1)(a)(v) of the Arbitration Act 2001, 2020 Revised Edition, concerning decisions beyond the scope of the arbitration and departures from agreed arbitral procedure. The Court concluded that the challenged awards did not justify intervention on either ground and dismissed the applications. The judgment also addresses the complications created by parallel arbitration proceedings involving the joint venture agreement and the subcontract.

	Construction
	Singapore High Court highlights importance of firsthand evidence in expert construction disputes
	The Singapore High Court's decision in Zweite M/S “Philippa Schulte” Shipping GmbH v PSA Corp Ltd [2012] SGHC 135 continues to provide useful guidance concerning the role and responsibilities of expert witnesses in construction and engineering disputes. The case concerned allegations that a vessel had been damaged after a hatch cover was negligently dropped, with expert evidence forming an important part of the dispute. The Court criticized shortcomings in the manner in which certain experts gathered and presented their evidence, including reliance on second-hand material instead of firsthand inspection. The decision demonstrates that experts should, where reasonably possible, inspect relevant physical evidence and understand the factual circumstances underlying their opinions.
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	THAILAND
	Energy and Natural Resources
	Thailand considers ending automatic renewal of power purchase agreements under the Adder Scheme
	The Thai Government is considering changes to the automatic renewal mechanism applicable to certain power purchase agreements under the Adder Scheme. Agreements involving small power producers and very small power producers have historically provided for automatic renewal after contractual periods ranging from 1 to 5 years, supporting long-term revenue certainty for power projects. The Government now considers that automatic renewal may be inconsistent with ordinary contractual principles because the expiry of each term should allow the parties to reassess commercial and regulatory conditions. The proposed approach would provide an opportunity for renegotiation and review at the end of each contractual period. The policy is also intended to promote fairness between contracting parties and reduce the electricity cost burden ultimately borne by consumers.


	USA
	Banking
	Federal banking regulators finalize rules linking unsafe practices to material financial risk
	The Office of the Comptroller of the Currency and the Federal Deposit Insurance Corporation have issued a final rule defining the concept of an unsafe or unsound practice for supervisory and enforcement purposes. The rule was issued on 27 August 2026 and is accompanied by revisions to the Office of the Comptroller of the Currency's enforcement policies and procedures manuals. The new definition places greater emphasis on material financial risk rather than broad or subjective supervisory concerns. The revised procedures also provide greater clarity concerning remediation and allow enforcement actions to be concluded where there has been substantial compliance with an applicable order.

	Capital Market
	Securities and Exchange Commission proposes repeal of federal investment adviser pay-to-play rule
	The United States Securities and Exchange Commission has proposed rescinding Rule 206(4)-5 under the Investment Advisers Act of 1940. The proposal, announced on 3 September 2026, would remove the federal rule restricting investment advisers from receiving compensation from government entities following specified political contributions by advisers or their covered associates. The existing rule generally imposes a 2-year prohibition following qualifying political contributions to officials capable of influencing the selection of investment advisers. The proposal argues that the rule's compliance burden may no longer be justified by its benefits, and that existing anti-fraud provisions and other regulatory requirements may provide sufficient protection.
	Securities and Exchange Commission clarifies when shareholder engagement may affect Schedule 13G eligibility

	The Division of Corporation Finance of the United States Securities and Exchange Commission has issued new Compliance and Disclosure Interpretations concerning Schedule 13G eligibility and shareholder engagement. The guidance addresses circumstances in which institutional investors may engage with companies without losing the passive status required under Rule 13d-1(b) and Rule 13d-1(c) of the Securities Exchange Act of 1934. The examples cover discussions initiated by companies, communications with persons involved in proxy solicitations and conversations intended to clarify disclosures in Securities and Exchange Commission filings or public communications. The guidance reiterates that whether an investor has a purpose or effect of changing or influencing control depends upon the facts and circumstances.
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	Securities and Exchange Commission formally proposes rescission of investment adviser pay-to-play restrictions
	Environment and Climate Change
	California establishes reporting procedures for 2026 greenhouse gas disclosures
	Competition and Antitrust
	Federal Trade Commission and 21 states accuse Amazon of manipulating digital advertising auctions
	Employment and Labour
	California Court limits extraterritorial application of employment protections to remote workers
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